IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

BETWHEEN 3

2. : Admittw-The applicant is an aspirent for the post of

AT HYDERABAD

O.A.No, 1398/97 _ Date of Order : 24.10,97

B,Ravi Kishore .. Applicant,

AND

1, Union of India, rep, by
The Chief Executive Officer,
Nuclear Complex, Dept, of . . |
Atomic Enexrgy, Govt, of India,
ECIL Post, Hyderabad, '

2. The Chief Xministrative Officer,
Nuclear Fuel Complex, Dept, of
Atomic Energy, Govt, of India,

'ECIL Post, Hyderabad,

3. Regional Employment Officer, R.R.Dist, .. Respondents.

-— o

|

I

i

Counsel for the Applican .e Mr.¥Y.Appala Raju '!
|

2

Hyderabad. .
Counsel for the ReSpondents e o« Mr.,N.,R,Revraj for R-1
Mr,P.Naveen Rao for H-
CORAM 2

HON *BIE SHRI B.S, JAI PARAMESHWAR z MEMBER (JUDL.)

- e aw

|
i
» ' I
HON'BIE SHRI R.RANGARAJAN : MEMBER (ADMV,) S
l
!
i
ORDER !
!
' E
X As per Hon'ble Shri R.Rangarajan, Member (Admm,) X
|
. : ]
Mr,Y.Appala Raju, learned counsel for the applicant |

Mr,N.R.Devraj, learned standing counsel for K-2 and Mr,Phani Raj:
' l

. for Mr,P.Naveen Rao, for R-2,
. » i

¥

Senijor Operator Trainee in the respondents organisation, It |
is stated that a requisition has been placed on the Employment

Exchange for sponsoring candidates, The name of the applicant




mployment exchang€. Hence”relying

ot sponsored by the €
ported in 1997. (1) SLJ 3

ﬁhe judgement of the Supreme Ceurt re
he Excise .Superintendent, Malkapatnam, Krishna Dlstrict Vs,

K,B.N.Visweswara Rao and others) the learned counsel for the

applicant submits that he should also be cons idered for the

said |
' above/post even though his name is not spogsored by the E:mploymen

Exchange, ‘de have disposed of number of cases.

-

following infer_j;m;rorder is given &

The caseof the applicant shoxild also be conS idered.

for the post of Senio ¥ Operator Trainee along with employrne'nt: .

ed candidates ‘even if his name is not 5ponsqxjed

exchange Sponsor

by the respondents, provided he 18 otherwise eligible for

consideration to that post and his application i{s received

at least one week in advance of selection either written,

viva-voce or both, If the applicant does not quallfy the

examination then this application stands d:a.smiased In thati

event the mspondents should inform the Tribunal through thé:r

counsel for confirming the dismissal of this OA. If the j

applicant is selected and comes within the number toO be app

then his result should not be published until further ordej

W) {Z;'

Member (Judl
’LUW‘“S) (uat.)
Dated : 24th Octcber, 1997

(Cictated in Open Court)



. 03 L X
Cepy to:

1¢ The Chief Executive Officer, Nuclear Fuel Complex,
Dept, of Atomic Erergy, Govt. of India,
ECIL Post, Hyderabad,

2. The Chief Administrative Officer, Nuclear Fue) Complex,
Dept,., of Atomic Energy, Govt. of India,
ECIL Post, Hyderabad,.

: ]
3, Regional Employment Officer, R.R.Distrlct‘
Hyderabad, : ;

4, One copy to Mr,Y.Appala Raju.Advocate,CATJHyderabad.

|
5. Ong copy to Mr.N.R.Deuraj,Sr.CGSC,CAT.Hydqrabad.

. . 1
6. One copy to Mr,P,Naveen Rao,Addl.CGSC,CAT,Hyderabad,

) J
¥e Ons duplicate acopye.
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IN THE CENTRAL ADMINIQTPQTIVL TRl VUHAL 3 HYﬁERADAD REWNCH

. AT HYDERABAD

OB NO. 1398/97

DATE OF ORDER : /149+1998

BETWEEN 2

B.‘Ravi Kishere’

Applicant(s)
AND

1.". Unien ef India : rep by
The Chief Executive Officer
Nuclear Cemplex, Dept. ef Atemic Energy
Gevt, of India, ECIL Pest, ' -
Hyderabad 500 062,

2. The Chief Administrative Officer,
- Nuclear Fuel Cemplex,
Dept ef Atemic Energy
Gevt, eof India -
ECIL Pest : -
Hyderabad, - ‘

3. The Employment Officer,‘ .
"ReR, Dist, -
- Srinagar Colony,
Hyderabad. ‘

con - R@SpOflde ntS.'r
shri Y. Appala Raju
Shri N.R. Devaraj

-~ Shri P, Naveen RAO

applicant , -
Respoixdents -
State of AP, ~

the
+he
the

Counsel for
Counsel for
Counael For

Coram 3

Il

- Vice Chéirman
Member (A)

- The Hon'ble
The Hon ble

Justice Shri D.H. Nasir .
Shri H. Rajendra Prasad - -

(order per Hon'ble Sbrl H. quendrz Praqad Member (A))

) ‘
R L VU g e

. !L.‘



l’,

(Order per Hon'ble Shri H, Rajendra . Prasad, Member- (&))

Héard ®x/Shri Y. Appala Raju for the A?plicant(sj,

shri/mx N.R._Devaraj for the Res pondents and Shrl

P, Navean Rao for the State of AJP.

The orders pasued by thlu_Tribunal today in O.be.

No. 987/96 shall be complled with in thlo O.A. as well

Al

A copy of the orders passed in OJA. No, 987/96

‘shall be kept on record of this file and also shpplied

+0 the Respondents to fac111tate further actlon.

(H. Rajedd rasad) : : {D.H, Nasiz)
Member (A _ ‘ Vice Chaimman
DICTATED IN OPEN CCURT L_l’
/)’vfft iy

| DATED : 24.8.1998 . -
D—Q-?“J""\Mw

Oiajs/_—

-y




O.Ae 1398/97,

To

2.
3.

4.
5.
6.
7.
R

e

1. The Chief Esecutive Officer,

Nuclear Complex, Dept.of atomic Energy

The

Govt.of India, ECIL Post, Hyderabad-62.

Chief Administrative Officer,

NFC Dept.cf atomic Energy, ECIL Pist, Hyderabad.

The

Buployment Officer, RR Dist.

Srinagar Colony Hyderabad.

One

one

Che

Cne

One

Cne

pvm

copy te Mr.Y,Appala Raju, advocate, CAT.Hyd,

copy to Mr.N R.Devraj, Sr,CGSC,CAT.Hyd. _'

copy to Mr.P.Naveen Rao, spl.Counsel for AP'Govt.CAT.HYd.
copy to HHRP.M.(A) CAT.Hyd, .

copy'to nR(A) CAT.%«ryd; '

spare Cop¥s




. I COURT.

ey

COME ARb - BY

N HPPROVED BY
‘ T THE CENTRAL ADMINI STRE—.TI Ve TkI EJ‘ &L
HYDERALBAD BILNCH _}T MYDERADLD
, .
I'HE TON"ELE MR,JUSTICE D.H.NASIRS . .
o | . VICE=CHAT RIMAI
. _ 25D /
| THE HOW'ILE LJ.R.I';,RAJLAD“—; P RASADSM{ %)
© - - ' DATED: \ -0 1998,
‘ - !
' _ OR R/JUDGHM NMT ‘
I"{i‘ci‘v"fi'jﬁi}/cl:“i..j\-\-}o. .,
. (
! Oo'piuzq,Oo \ 3 q 40‘7 ,I‘
' : . . TeheC., " (WP, 3 )
) Adifited and Interim directions
' B P issuel. \
N ( . - : ;
te Z‘LllO'WE’de ’ .
Disposed of with directions :
Uistaisseds. .
. , Dismilsed ac withdrawmi
1 4 ) .
‘ Dismissed for Default.
? | ' - 7 orderdd/Rejected.
! .= '+ No order as to costSs .
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|

. pleased to pass éuch other and further order or orders as

FORM III (SEE RUIE 8 (3) )
IN THE CENTRAL ADMINTSTRATIVE TRIBUNAL : EYDERABAD RENCH
AT HYDERABAD.
Moa., W0. AT or 1997,

IN
0.he, NOo__|29%  oF 1997.

BETWEEN:

. B,RAVI XISHORE a/0 B.Setyenarayana,
aged 25 yearg, R/0 Hyderabad ,
Occupation:Apprentice Trainee(Blectronics Engg.)
Nuclear Fule Complex, Dept.of Atomic Energy,
Govt.of India, ECIL Post, Hyderhbad-500 062.

ves APPLICANT/ AP che

ok

AND ‘
1. Union of India:Rep.By:
The Chief Executive 0fficer,
Nuclear Fuég Complex, Dept.of Atomic Energy,
Govt,of India, ECIL Post, Hyderabad-500 062 |
end others. . . ‘es _RESPONDENTS/, RES4
2) U e Adaod A sirafive. 03460 RFCHD | &
1) Reeqiowel Grespie et oo R cdﬁ%‘{r% =, Peatese o
MIscELf.ANEOUS APPLICATION FILED UNDER RUTLE & (3) OF* RSPy OB

C.A.T (PROCEDURE) RULES, 1987,

-

FOR  the reasonsg stated in the accompanying Affidavit,
the Hon'ble Tribunal may be pleased to permit the implead
petitioners herein to implead themselves as necessary parties

ag official‘Respondent— 3 1in the interests of justice, and be

thigs Hon'ble Tribunal may deem fit snd proper in the circumstancep

of the case.

Byderabad+004,
23 OCT 1997.

o1,

02

g R ™ [



i
in not accepting the application of the applicant dated 20-10-1p

FORM TIII (SEE RULE 8(3) )

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH
AT HYDERABAD.

MA., Noo 9719  or 1997,
: IN '
0.4., ¥0. 1V 39%¥  op 1997,

BETWEEN:
B.RAVI KISHORE s/o B.Satyanaraysne, |
aged 25 years, R/0 Hydersbad, f
Occupation: Apprentice Trainee(Electronics Engg.)
Nuclear Fudd Complex, Dept.of Atomic, Energy,
Govt.of TIndia, BECIB Post., Hyderabad.500 062.

ces APPLICANT.

AND }
1.Union of India:Rep.by:
The Chief Executive 0fficer,

Nuclear Puel Complex,Dept.of Atomic Bhergy,
Govt.of India, ECIE Poast. Hyderahad~§00 062
and others. ' © e RESPONDENTS.

AFF IDAVYVTIT.

I, B.RAVI KISHORE son of B.Satyenarayana, aged 25 years,
resident of Hyderabad, Occupation:ApprenticefTrainee,(Electronic§
Engg. )Nuclear Fuel Complex, Dept.of Atomic Eﬁergy, Govt.of India,
ECIL Post, Hyderabad, the Applicant herein do hereby solemnly

and sincerely affirm and state on oath as followa:

1« That I am the deponent herein and therefore well acquainted

with the facts of the case. !
2. T humbly submit that T have filed O.A., No. | 378 /1997

aggrieved by the impugned orders of the respondents 1 and 2.

gubmitted direct to Resgpondent No.l and restricting the

selection to those candidates whose names have been sponsored byl

the Employment Exchange, Rangareddy Dist.at Hyderabad for the
posts of 'SENIOR OPERATOR TRAINEES' which have fallen vacant in
the respondents organisation.In the 0.A., énly two respondents

viz: (1) Union of India:Rep.By:
The Chief Executive O0fficer, Nuclear Fuel Complex,
Dept.of Atomic Energy, Govi.hnf India,
ECIL Post, Hyderabad -500 062 and

(2)The ChiefAdmingétmative Officer,
Nuclear FMuel Complex, Dept.of Atomic Energy,
Govt.of India, BCIL Post,Hyderabad-500 062

%ﬁ"‘) " Contd....




ah

ﬂw'

~ the matter to implead the Regional Employment Officer,

2 i
have been implesded as official respondents in the case.
During the course of hearing on 22—10—1997, the Hon'ble

Tribunal observed that it would be proper and necessary in 5

Employment Exchange, Ranga Reddy Dist. at Hyderabad as one
of the respondents herein in as much as Ehe cauge of action
aroge as e result of non-sponsoring of tﬁe candidethme of

|
the applicant as per the requisition placed by the 1 and 2 nd

regpondents in this 0.A.Therefore, a necessity hag arisen to

implead the above additional respondent as the 3 rd.
respondent for a proper and full adjudication of the case. |

Therefore, it is jusf and proper fhat the Hon'ble |
Pribunal may be pleasgsed to permit the implead petitionefs herei)

as necegsary parties and as the 3 rd. respondents in the intere;

of justice, and be pleased to pass such ﬁther and further order

or orders as the Hon'ble Tribunal may deem fit and proper in

the circumstances of the casge. : SQJNWJ'
Sworn and signed on this 23 rd.Day of /»(74;;3\ - ,
October, 1997 at Hyderabad - DEPONENT. i

BEFORE ME

t3
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Filed Dby:

Lond PlR.

TRIBUNAL:HYDERABAD BENCH *&
AT HYDERABAD.4.

Mohey NOu____ OF 1397

inl

O.A., NO. \5‘1‘3 OF 1997

BETWEBI ¢ B l'

. B.RAVI KISHORE s/o B.Satyanarayana

aged 25 years R/0 Hyderabad.
" wes APPLICANT

AND i
Union of India:Rep.by:

The Chief Executive Officer,

- Nuclear Fuel Coﬂplex,Dept.of

Atomic‘Energy,Gd%t.of India,Hyd.

and 2 others. |

© ITMPLEAD PET;FION

‘Petition filed under Rule 8(3) of
C.4.T(Procedure )Rules's7.

,w

" Filed for: Impleading additional

Resp?ndents.

Filed on: 23-10-1997.
gp{vﬁﬂ

——m—z.,'u;‘_-

v 7% ﬁ‘ﬂ]s I"ilp"%‘«
.' %Wf%eb

Y.Appala R@ju, ;
Counsel for Appﬂicant.

Y. APPALA RAJU,
ADVOCATE,
Plot No: 132, Indraprastha Towaship,
Vingyanagar, Saidebsd,
HYDERABAD = 500 059. A. P,
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